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BEFORE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

 

ORIGINAL APPLICATION NO.211/2025 

(IA NOS. 342/2025 & 746/2025) 

 

ASHWINI KUMAR MISHRA                                                 …APPLICANT  

VERSUS 

STATE OF UTTAR PRADESH & ORS.                       …RESPONDENT(S) 

 

RESPONSE ON BEHALF OF RESPONDENT NO. 5- MEMBER 

SECRETARY, U.P. POLLUTION CONTROL BOARD IN COMPLIANCE 

WITH DIRECTIONS OF THE HON’BLE TRIBUNAL 

 

BACKGROUND OF THE MATTER 

 

1. That, in the present matter, the Applicant has alleged that under the Master 

Plan, an area measuring approximately 21.82 acres was earmarked as green 

belt/park area, however Respondent No. 2, Ansal Properties & Infrastructure 

Ltd., has allegedly encroached upon the said land and converted parts thereof 

to residential construction. It has been further alleged that untreated sewage is 
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being discharged into Pond No. 3 and the adjoining water body area, and that 

the Sewage Treatment Plant established by Respondent No. 2 is non-

functional, thereby causing environmental hazard and violation of 

environmental norms. 

 

REPLY IS AS FOLLOWS 

 

2. That, Regional Officer, U.P. Pollution Control Board vide letter no. 

158/NGT-258/2026 dated 27.04.2026 has informed that in compliance with 

directions of the Hon’ble Tribunal, the inspection of Respondent No. 2 unit 

was carried out by the Regional Office, UPPCB on 18.11.2025, 21.01.2026 

and 26.04.2026 in compliance with directions of the Hon’ble Tribunal.  

A copy of letter dated 27.04.2026 is annexed herewith and marked as 

Annexure-1. 

A copy of the Site Inspection Report is annexed herewith and marked as 

Annexure-2. 

 

3. That, vide letter dated 27.04.2026 mentioned above, the Regional Officer, 

Uttar Pradesh Pollution Control Board has requested the Chief Environment 

Officer, UPPCB, Lucknow, to issue appropriate directions against Respondent 

No. 2 i.e., the Project Proponent Unit, under Section 5 of the Environment 
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(Protection) Act, 1986 against the non-compliances observed during the 

inspection. 

 

4. That the present response is being filed in faithful compliance with the 

directions of the Hon’ble Tribunal, and further compliance with the directions 

of the Hon’ble Tribunal will be ensured in their true letters and spirit. 

 

THROUGH COUNSEL 

 

 

 

BHANWAR PAL SINGH JADON 

STANDING COUNSEL FOR THE STATE OF U.P. 

EMAIL-bhanwar09jadon@gmail.com  

PHONE NO.-7838248353 
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UPPCB 

Regional Office, U.P. Pollution Control Board, Ghaziabad 
Website- www.uppcb.up.gov.in, e-mail: roghaziabad@uppcb.in 

HSAT:A./ NaI2SB/../2026 

aftor, É fouf zhf stoo HT 211/ 2025(31gORO re 342/ 2025) 2qT 

...4.He has further referred to the pond no. 3 which is shown in this 
layout plan, and has submitted that the respondent no. 2 is dumping untreated 
sewage in this pond. He has further submitted that the blue portion shown adjacent to 
the park in annexure P-l is also affected by the activities of the Respondent No 2 
because the Respondent No. 2 is dunmping untreated sewage on that blue part. 

5.He has further submitted that STP constructed by the Respondent No. 2, is 
non-fictional, therefore, the issue of environmental hazard has been created. 

7.Issue notice to the respondents for fling their responselreply by way of 
affidavit before the Tribunal at least one week before the next date of hearing 
through e-filing. If any respondent directly files the reply without routing it through 
his advocate, then the said respondent will remain virtually present to assist the 
Tribunal... 

(3iftbat fti) 

àg rufy: HTSOYTOgHO-2, HEY-16, qyyRT, mtoaE-201012 
-0120-4160108 

TC-12V, fae AVS, THGT TTR, TAS 226010 
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